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further to amend the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12
of 1977).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy—fifth Y ear of
the Republic of India as follows.—

1. Short titleand commencement.—(1) This Act may be called the Himachal Pradesh
Town and Country Planning (Amendment) Act, 2024.

(2) It shall come into force on such date as the State Government may, by notification in
the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2. Amendment of section 1.—In section 1 of the Himacha Pradesh Town and Country
Planning Act, 1977 (hereinafter referred to as the “principal Act”),—

(@) insub-section (3A), for the number and letter “2500 M?”, the number and letter
“1000 M?* shall be substituted; and

(b) after sub-section (3A), the following sub-section shall be inserted, namely:—

“(3B) It shall apply to all buildings or projects having plot area of more than
1000 M2 to be developed on any area outside the notified planning areas or specia
areas constituted under this Act.”.

3. Amendment of section 2.—In section 2 of the principal Act,—

(@) after clause (e), the following clause shall be inserted, namely:—

“(ea) "competent authority” means the Director or any other officer authorised by
the State Government, by notification, to exercise the powers of the Director
under this Act;”; and

(b) after clause (0d), the following clause shall be inserted, namely:—

“(ob) “Real Estate Project” means the development of a building or a building
consisting of apartments, or converting an existing building or a part thereof into
apartments, or the development of land into plots or apartments, as the case may
be, for the purpose of selling al or some of the said apartments or plots or
building, as the case may be, and includes the common areas, the development
works, all improvements and structures thereon, and all easement, rights and
appurtenances belonging thereto;”.

4.  Amendment of section 37.—In section 37 of the principal Act,—

(@) for the words “Town and Country Development Authority or the Specia Area
Development Authority” wherever occurs, the words “Competent Authority”
shall be substituted; and

(b) in sub-section (2), the words “ by the Town Planning Officer” shall be ommitted.

5. Amendment of section 71.—In section 71 of the principal Act, in clause (b), the
words and signs “except CHAPTERS-I1X-A and IX-B;” shall be omitted.



STATEMENTS OF OBJECTSAND REASONS

During the monsoon season of 2023 and 2024 as well, there has been a widespread |oss of
life and property in Himachal Pradesh. The damage has been caused mainly due to erosion
resulting from flooding of streams and landslides. In this respect particularly to mitigate the
occurrence of landslides or associated collapse of buildings, it is imperative that strong foundation
and structural stability of building be ensured along with proper drainage of the area where
buildings are constructed. This is possible if the buildings are constructed after approval from the
Town and Country Planning Department. To achieve this objective, the Himacha Pradesh Town
and Country Planning Act, 1977 needs to be extended to the areas outside the notified Planning
Areas and Specia Areas. Therefore, amendment in section 1 of the Act ibid. is being proposed.
Accordingly all the buildings or projects having plot area of more than 1000 square meters are
being brought under the purview of the Act.

Since the proper definition of the Competent Authority does not exist in the Act, therefore,
in order to make it more prudent and to remove any scope of the ambiguity, the definition of the
Competent Authority is being inserted.

The provision relating to the powers of revocation and modification or permission to the
development of land is not clear. Therefore, in order to avoid unnecessary litigation, the provision
of section 37 is being amended.

Chapter 1X-A and I X-B of the Act were omitted in the years 2018 as the functions regarding
registration of Real Estate Project are being regulated through Rea Estate (Regulation and
Development) Act, 2016. Thus, the reference of aforesaid Chapters is required to be deleted from
section 71.

This Bill seeksto achieve the aforesaid objectives.

(RAJESH DHARMANI)
Minister-in-Charge.
SHIMLA :
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